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• I 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

	

• 	• 	 GUWABATI BENCH 	•. 

Original Application No.143 of 2005 

	

Date of decision: This the 	day ofJune 2005. 

The Hon'ble Justice Shri G.Sivarajan, Vice-Chairman 

The Hon'ble Shri K.V. Pràhladan, Administrative Member 

Shri K. Ashi Khieya 

	

• 	 Joint Commissioner, 
Customs Preventive Commissionerate, 
N.E.R, Guwahati. 	 . ......Applicant 

By Mvocátes Mr J.L. Sàrkar and Mr S. Nath. 

- Versus- 

Union of India, represented by' 
Secretary (Revenue), 
Ministry of Finance, 

	

• 	 . Department of Revenue, 	. . 	 • 
North Block, New Delhi. 

Central Board of Excise & Customs 
(through its Chairman) 
North Block, New Delhi. 

Chief Commissioner, 	.' . 

Customs & Central Excise, 
Shillong Zone, 	 . 	• 
Crescens Building, 	. 	• 	• 

• 	 • M.G. Road, Shillong-1. 

Commissioner of Customs (P) 	• 
• 	 North Eastern Region,. 	 • 

110, M.G. Road, 	 • 
.Shillong-i. 	 . .......Respondents 

By Adsocate Mr A.K. Chaudhuri, Add!. C.G.S.C. 
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ORDER 

SIVARATAN. .1. (V.C.) 

The applicant is working as Joint Commissioner, Customs 

Preventive Commissionerate, N.E.R. Guwahati since 5.11.2002. He is 

entitled to stay longer in the station of his posting on his option as per 

transfer policy of The Government of India, according to' him. It is 

stated that he is entitled to continue in the station as per the 

instructions of the Ministry of Personnel relating to posting of 

husband and wife in the same station especially when their children 

are below 10 years  of age. Pursuant to option called for by the Central 

Board of Excise and Customs, the applicant, it is stated, submitted 

option to continue in the same station for at least one more year since 

his wife is employed as EAC in the Assarn Civil Service and since his 

children aréin the middle of academic session. It is the grievance of 

the applicant that ignoring the said option, the applicant has now 

been transferred to. Kolkata Central Excise Commissionerate. 

'Mr. J.L. Sarkar, learned counsel for the applicant, submits 

that since the applicant's children are studying at Guwahati and is in 

the middle of the academic session and since his wife is also employed 

there he requested for his retention at Guwahati itself at least for.one 

more year but without considering the, said request the impugned 

order was passed..' 	 . 	. 

. 	We have also heard Mr A.K. Chaudhuri, learned AddI. 

• C.G.S.C. for the respondents. 	• 	. 	. 	. 

. 	. Since the option stated 'to have been exercised by the 

applicant is not seen considered particularly with reference to the.fact 

• that his wife is employed in Guwahati . and children are in the mid 
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session oftheir studies and since the impugned order was passed by 

considering the representations of various other persons, we are of 

the view that thern respondents are to be directed to consider the case 

of the applicant also. For the said purpose, we direct the applicant to 

make a representation with reference to the option within a period of 

ten days from today before the respondent. No. 1.. If such a 

representation is filed, the respondent No. 1 will consider the same 

and pass appçopriate orders within a period of six weeks thereafter.. 

The applicant will produce this order alongwith the representation 

before the respondent No. 1 for compliance. The respondents will 

retain the applicant in the present place till the disposal of the 

representation directed to be filed hereinabove provided the 

representation is filed within ten days.. 

The,O.A. is accordingly diskosed of. 	 . . 

91 

K. V. RAHLA) 	. 	. 	. 	(G .sIvARAjAN•) 
ADMINISTRATIVE MEMBER . . 	 VICE-CHAIRMAN 

nkm 
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O.A. 1 ti3 /2005 

Shri K. Ashi Khieya 

—Vs-- 

Union of India & Ors. 

Svpnosis of the ADolication 

That the applicant is working as Joint Commissioner, Customs Preventive 
Commissionerate, N.E.R., Guwahati. He was posted to Guwahati w.e.f. 
05/11/2002. 

That the applicant being posted in the North Eastern Region of India, he is 
entitled to stay longer in the station of his posting on his option as per the 
transfer policy of the Govt. of India. He is also entitled to continue in the station 
of his posting as per the transfer policy of Central Board of Excise and Customs 
read with the instructions of Ministry of Personnel, Public Grievances and 
Pensions relating to the posting of husband and wife in case of working couples 
at the same station especially when their children are below 10 years of age. 

That the applicant in response to the "Option" called by the Central Board 
of Excise and Customs, had duly intimated his willingness to continue in the 
station since his wife is employed as EAC in Assam Civil Service, Govt. of Assam, 
transferable within Assam and his children are in the middle of academic session. 

That by the order dated 10/06/2005, the applicant has been transferred to 
Kolkata Central Excise. It is stated that the applicant has not been released from 
his present post as yet. 

The aforesaid transfer order has been issued without application of mind 
ignoring the existing policies of transfer and posting to the North Eastern Region 
and vice versa. The said transfer order has also been issued in complete 
disregard of the instructions of the Govt. of India on posting of husband and wife 
at the same station. 

The applicant has been posted out of the North Eastern Region without 
taking into consideration the facts and his option under the transfer policy. 
Moreover, the said transfer order has been issued on 10/06/2005 violating the 
deadline stipulated in the transfer policy. 

The transfer order has been issued on 10/06/2005 with direction to 
submit compliance report of relieve of officers by the 15 th  June 2005 and thus 
denying natural justice to make legitimate representation 11 th  and 12th  une 
being holidays). This depicts hasty action and colourable exercise of power. 

The wife of the applicant is an employee of Assam and his children are in 
the middle of the academic session and the applicant is willing to stay in the 
station. The applicant will suffer irreparable loss if his cause is not considered. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH : GUWAHATI 

(An Application UnderSection 19 of the Administrative Tribunals Act, 1985 ) 

O.A. No. 	/2005 

Shri K. ASHI KHIEYA 
Working as Joint Commissioner, 
Customs Preventive Commissibnerate, 
N.E.R., Guwahati. 

Applicant 

•1 

I 

Vs 

Union of India represented by the 
Secretary (Revenue), 
Ministry of Finance, 
Department of Revenue, 
North Block, New Delhi. 

Central Board of Excise & Customs 
(through its Chairman) 
North Block, New Delhi. 

Chief Commissioner, 
Customs & Central Excise 
Shillong Zone 
Crescens Building 
M.G. Road, Shillong —1 

Commissioner of Customs (P) 
North Eastern Region 
110, M.G. Road, 
Shillong - 1. 

Respondents 

Details of the Application 

1. 	Particulars of the order against which the application is made: 

This application is made against the order of transfer No. 91/2005 dated 

10/06/2005 issued by the Central Board of Excise & Customs (CBEC), in violation 

of the norms of transfer and the directives regarding the transfer and posting in 

the North Eastern Region in particular. 



Jurisdiction 

The applicant declares that the subject matter of this application is within 

the jurisdiction of this Hon'ble Tribunal. 

Limitation 

The applicant declares that the subject matter of the application is within 

the time limit prescribed under Section 21 of the Administrative Tribunal Act, 

1985. 

Facts of the case 

4.1 	That the applicant is a citizen of India and as such is entitled to the rights 

and privileges guaranteed by the Constitution of India. 

4.2 That the applicant is a member of the IRS (C&CE) Group 'A' Service and 

was appointed by the UPSC and belongs to the 1991 batch. Since his joining, his 

history of posting is given below: 

SI. No. Post held Station From To 

I ACCE (Inspection) Kolkata 10.05.93 26.05.93 

II ACCE, G Division Kolkata 31.05.93 18.10.93 

III ACC(P) Dimapur 25.10.93 18.06.99 

IV DCC Kidderpore Docks Kolkata 25.06.99 12.02.00 

V DCC Airport Kolkata 14.02.00 06.11.01 

VI DCC (P&V) Kolkata 07.11.01 31.10.02 

VII JC, CEX Guwahati 05.11.02 02.01.03 

VIII JC (Customs) Guwahati 03.01.03 Till date 

4.3 	That the applicant during his present tenure has been posted at Guwahati 

w.e.f. 05/11/2002. Now, he is working as Joint Commissioner. Being posted in 

the North Eastern Region of India, he is entitled to certain special concessions 

and service benefits as per the directive of the Govt. of India regarding 

"Concessions when posted to the North Eastern Region, etc ... ". 

Copies of the relevant instructions are enclosed 

asAnnexure — Al &A2. 
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4.4 	That in addition to the legitimate admissibility mentioned hereinabove, the 

Central Board of Excise and Customs (CBEC) has clearly spelt out in its transfer 

policy vide para 8.2 - "In case of working couples, if the spouse of an 

officer is working outside the department, posting in the same station 

may be allowed subject to the instruction issued by the Department of 

Personnel and Training on the issue." 

Copy of the Transfer Policy of CBEC of 2005 is 

enclosed as Annexure - B. 

	

4.5 	That the Ministry of Personnel, Public Grievance and Pensions in their 

Office Memorandum No. 28034/2/97—Estt.(A) dated 12/06/1997 vide para 2 of 

the said O.M. clearly mandates in spirit that request for posting of husband and 

wife at the same station should invariably be done, especially till their children 

are 10 years of age. 

Copy of the said Office Memorandum dated 

12/06/1997 is enclosed as Annexure - C. 

4.6 That the instruction quoted from the Swamy's Handbook 2005 on "Posting 

of husband and wife at the same station" relating to where one spouse is 

employed under the Central Govt. and the other spouse is employed under the 

State Govt. is quoted below: 

"(7) Where one spouse is employed under the Central Govt. 

and the other spouse is employed under the State Govt.: 

The Central Govt. spouse may apply to the competent authority 

who may post the person to the station, or if there is no post in that 

station, to the State where the other spouse serves. 

2. 	These are only illustrative and not exhaustive. Cases not 

covered by the guidelines have to be dealt within the spirit of 

the guideline and the objective of enabling a husband and 

wife to lead a normal family life and ensuring the education 

and welfare of the children - as far as possible and within the 

constraints of administrative convenience." 

Copy of the instruction is enclosed as 

Annexure - D. 
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4.7 That the children of the applicant are not only below the age of 10 years 

but also in the mid-academic session and the particulars are given below: 

Name Age Class School 

Master Nosezo Khieya 7 yrs. Class II Maria's Public School, Ghy. 

Miss Jessica Khieya 3 yrs. Group B Maria's Public School, Ghy. 

4.8 That the case of the applicant not only warrants justice and delivery of 

avowed intention of the Govt. of India in respect of posting of husband and wife 

together in order to enable them to lead a normal family life and look after the 

welfare of the children, especially till the children are of 10 years of age but also 

the relevant instructions on "Tenure of posting" inter alia, stipulates that the  

periOd of posting may be extended when the employee concerned is 

prepared to stay longer (or the officer on completion of tenure may be 

considered for station of his choice as far as possible). 

4.9 	That the applicant in response to the option called by CBEC clearly and in 

unambiguous words sought retention on the ground of his wife being employed 

as EAC in Assam Civil Services, Govt. of Assam, transferable within Assam. 

Copy of the Transfer Proforma is enclosed as 

Annexure - E. 

4.10 That the order of transfer No. 91/2005 dated 10/06/2005 has been issued 

under which a number of Group 'A' officers have been transferred from one 

station to another. The name of the applicant also features against Sl.No. 99 of 

the said order. The applicant has been transferred and posted to Kolkata. It is 

stated that this order of transfer has been issued as a routine exercise of power 

and has been done without application of mind. The existing policies of transfer 

and posting in particular of the officers posted in the NE region and posting of 

husband and wife at the same station (especially when their children are below 

10 years of age) have not been taken into consideration while issuing the 

common transfer order and as a result, although, the applicant is protected 

under the prescribed transfer policy, has been transferred out of the present 

place of posting without taking into consideration the facts and his option under 

the transfer policy. 

Copy of the Transfer Order dated 10/06/2005 

is enclosed as Annexure - F. 
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4.11 That the said order on transfer dated 10/06/2005 has been issued 

mechanically even ignoring the instruction and enunciated policy as laid down in 

the published transfer policy. The para 2.1 (g) of the said transfer policy 

(Annexure - B) stipulates as under: 

"(g) 	All annual transfer orders shall be normally issued by 30th  April and, in any 

case, not later than 31 "  May of the year." 

The said transfer order ignores the above direction and as such is violative 

of the direction in the transfer policy. This prejudices cause and interest of the 

applicant in leading a normal family life and ensuring the education and welfare 

of their children, who are not only under the age of ten but also in the middle of 

academic session. 

4.12 ,  That the applicant reiterates that he has been working at Guwahati and 

he has expressed his willingness in writing requesting retention at Guwahati on 

the ground that his wife is serving in the cadre of Assam Civil Service (ACS) 

transferable within Assam. His case deserves to be considered under the 

instruction that period of posting at Guwahati may be extended when the 

employee concerned is prepared to stay longer. Further, the applicant is entitled 

to continue his stay in Guwahati under the explicit instructions of Govt of India 

(supra) as well as instruction contained under para 8.2 of the CBEC's new 

transfer policy (Annexure-B) on posting of husband and wife at the same station 

particularly when children are below 10 years of age. The applicant has already 

expressed his willingness to continue in the present station of posting. 

4.13 That your humble applicant is aggrieved at the manifest injustice meted 

out to him on the following grounds - 

That the CBEC has shown no consideration to the very "Option" of 

the applicant praying for retention in the same station because the 

spouse of the applicant is an employee of the Govt. of Assam and 

also on the ground of education of his children, who are below 10 

years of age and are in the middle of their academic year. 

That the CBEC, by rejecting the prayer of your applicant for 

retention in the same station, has violated the directive of the Govt. 

of India, regarding "Concessions when posted in the North Eastern 



Region" (Supra) which clearly spells out that "the period may be 

extended .... When the employee concerned is prepared to stay 

longer and also the clear-cut instruction regarding posting of 

husband and wife at the same station. 

(c) 	Besides, the impugned transfer order is also not in conformity 

with the present transfer policy of the CBEC on the following 

premises - 

Para 5.8 of the New Transfer Policy of the CBEC 

states that the officers, after completing their tenure 

in the North Eastern Region 'will get preference 

in posting to stations of their choice'. 

The words "station of their choice" is obviously an 

inclusive term and naturally includes in its ambit the 

choice of continuation in the present station of 

posting. 

Para 8.2 of the New Transfer Policy of the CBEC 

states that in case of working couples, if the spouse 

of an officer is working outside the Department, 

posting in the same station may be allowed subject 

to the instructions issued by the on this issue. 

The Department of Personnel and Training in its 

O.M. No. 28034/2/97—Estt. (A) dated 12/06/1997 

(Annexure - C) has categorically decided that 

request for posting of husband and wife at the same 

station should invariably be done, especially till their 

children are 10 years of age. 

4.14 From the above, it appears that while issuing the transfer order, the CBEC 

has not taken the National Policy of Transfer on North East, its own Transfer 

Policy and the directive of the Department of Personnel and Training into 

consideration. 
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4.15 The impugned transfer order affecting the applicant is not made in Public 

interest - rather, it reeks of discrimination, non-application of mind, etc. because 

retention of an officer, who hails from the region, would instead have helped the 

public interest owing of the following reasons:- 

(i) 	Retention of quarters by officer from outside the region replacing 	, 

the applicant could have been avoided. 

Similarly, saving the expenditure on double house rent to the 

replacing officer from outside the region could have helped the 

national exchequer. 

Posting of an unwilling officer (as the case may be) to a hardship 

station would not have helped the interest of the Department in 

particular and the Nation in general. 

4.16 The delay in issuance of the Transfer order is in violation of CBEC's own 

deadline under Para 2.1(g) stipulating that -" All Annual Transfer orders shall 

normally be issued by 30th April, and, in any case, not later than 
31st  May of the 

year". The impugned transfer order, if implemented, will cause irreparable harm 

and loss to the applicant in leading a normal family life as his children are in the 

middle of the academic year. 

4.17 The impugned transfer order has been issued on 10/06/2005 with 

direction to submit compliance report of relieve of officers by the 
15th  June 2005 

and thus denying natural justice and opportunity to make legitimate 

representation (11th and 12th  June being holidays). This depicts a very hasty 

action and speaks of the colourable exercise of power under camouflage. 

4.18 That the said transfer order has been issued whimsically, and arbitrariness 

is writ large in the facts and circumstances of the case and as such is violation of 

the Articles 14 and 16 of the Constitution of India. 

4.19 That the said transfer order is neither in public interest nor office exigency 

demands such transfer and facts and circumstances of the case demonstrate that 

wholescale transfer order has been issued without considering the individual 

circumstances of the officers, particularly of the applicant and as such the 



transfer order is not just and fair and is not within the ambit of fair 

administrative action. 

	

5. 	Grounds for relief with Ieal provisions. 

	

5.1 	For that the order of transfer has been issued in violation of the directive 

of posting and transfer as regards officers posted in NE region and also directive 

of the Department of Personnel and Training on the posting of husband and wife 

at the same station. 

	

5.2 	For that the order has been issued totally ignoring the consideration of the 

choice station posting for the officers working in NE region and also in disregard 

of the explicit instruction on posting of husband and wife at the same station 

especially when their children are below 10 years of age. 

	

5.3 	For that the prayer of the applicant explaining that he is prepared to stay 

longer which is permissible under the scheme for NE region has not at all been 

considered. 

5.4 	For that the order has been issued ignoring the objective of enabling 

working couple to lead a normal fahiily life and the academic interest of the 

children of the applicant, who are in the mid session. 

	

5.5 	For that the transfer order has been issued totally bypassing I ignoring the 

policy of transfer 2005 and also the declared, instructions on posting of working 

couple at the same station. 

	

5.6 	For that the transfer order is not in public interest nor in exigency of 

service or reasonable administrative ground. 

	

5.7 	For that the order of transfer being arbitrary and whimsical is violative of 

the Articles 14 and 16 of the Constitution of India. 

	

5.8 	For that the order of transfer is not just and fair. 
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5.9 	For that malice in law and malice in fact is explicit in the facts and 

circumstances of the case. 

5.10 For that the delay in issuance of the Transfer order is in violation of 

CBEC's own deadline under Para 2.1(g) stipulating that - "All Annual! Transfer 

orders shall normally be issued by 
30th April, and, in any case, not later than 31st 

May of the year". The impugned transfer order, if implemented, will not onl 

disarray normal family life of the applicant but also cause irreparable harm to thE 

education of his children, who are in the middle :Qf  the academic year. 

5.11 For that the order of transfer is result of colourable exercise of power. 

5.12 For that in any view of the matter the applicant is entitled to the relief 

sought for. 

Details of the remedies exhausted. 

The applicant declares that there is no other efficacious remedies under 

any rule and this Hon'ble Tribunal is the only forum to adjudicate the subject 

matter. However, he has filed representation / option without any result. 

Matters not previously filed and pending with any other court. 

That the applicant declares that he has not filed any case on the subject. 

matter before any court, forum or any other institution. 

Reliefs sought for. 

Under the above facts and circumstances, the applicant prays for the 

following reliefs: 

8.1 	The name of the applicant (Sl.No. 99) be deleted from the impugned 

transfer order dated 10/06/2005. 

8.2 	The applicant may be allowed to continue at his present place of posting. 



8.3 	Any other relief or reliefs as the Hon'ble Tribunal may deem fit and 

proper. 

The above reliefs are prayed for on the grounds stated in para 5 above. 

	

9. 	Interim relief. 

During the pendency of this application, the applicant prays for the 

following interim reliefs: 

	

9.1 	The transfer order dated 10/06/2005 of the applicant (Sl.No. 99) be 

suspended / stayed and he may be allowed to continue at his present place of 

posting. 

C'.  

9.2 	Any relief or reliefs as the Hon'ble Tribunal may deem fit and proper. 

The above reliefs are prayed for on the grounds stated in para 5 above. 

10. 	This application is filed through the advocate. 

11. 	Particulars of Postal Order: 

IPO No. 

Date of Issue 

Issued from 

Payable at 

12. 	List of Enclosures. 

As per Index. 

Verification. 
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VERIFICATION 

 

  

if  K. Ashi Khieya, son of (L) Kehozhol Khieya, aged about 41 years, a 

resident of Guwahati, do hereby verify that the statements made in paragraphs 

1, 4, 6 to 12 are true to my knowledge and statements in para 2, 3 and 5 are 

true to my legal advice and that I have not suppressed any material fact. 

And I sign this verification on this 13th  day of June 2005. 

(K. ASHI KHIEYA) 
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APPENDIX-9 

INCENTIVES FOR SERVING IN REMOTE AREAS 

[G.I., M,F,, O.M. No:20014/3/83-E, IV, dated the 14th December, 1983, read wits O..M. 
No. 20014/3/83-E'. LV, dated the 30th March, 1984, 27th July, 1984, G.I., M.F., U.O. No. 943-E. 
IV/84, dated the .17th October, 1984, O.M. No. F. 20014/3/83-E. IV, dated the 31st J4nuary, 
1985, 25th September, 1985, U.O. No. 824-E. IV/86, dated the 1st April, 1986, O.M. No. 
200 14/3/83-E. 1V, dated the 29th October, 1986, O.M. No. 20014/3/83-E. lylE. 11(B), d ted the 
11th May, 1987, 28th July, 1987, 15th July, 1988 and O.M. No. F. 20014/1686-E. IV/E. 11(B), 
dated the 1st December, 1988 and O.M. No. 11 (2)/97-E. 11(B), dated the 22hdiJuly, 1998.] 

I 

Allowances and facilities admissible to various categories of civilian 
Central Government employees serving in the North-Eastern Region co, pri-
ing the States of Assam, Meghalaya, Manip, Nagaland and Tripura , d the 
Union Territories of Arunachal Pradesh and Mizoram, Andarnan and cobar N 

Islands and Lakshadweep Islands. These orders also apply mutatis mu andis 

to officers posted to N-E Council, when they are stationed in the N-E egion1. 
and to the civilian Central Government employees including officers f All 
India Services posted to Sikkim.  

Tenure of posting/deputation.: 

'There will be a fixed tenure of posting .years at a time for office, s with 

service of 10 years or less and of 2 years at a time for officers with mo,,e than 
10 years of service. Periods, of leave, training, etc., in excess of 15 days per 
year will be exclude4 in counting the tenure period . rd years. Offic; rs, on 
completion of the fixed tenure of service mentioned above may he con'idered 
for posting to a station of their choice as far as possible. 

The period of deputation of the Central Government employees to the 
SiatesfUnion Territories of the North-Eastern Region, will generally be for 3 
years which can be extended in exceptional cases in exigencies of pub ic ser -
vice as well as when the' employee concerned is prepared to stay longr The 
admissible deputation allowance will also continue to be paid dur ng the 

period of deputation so extended. 

Weightage for Central deputation/training abroad and special 
mention in Confidential Reports: 

Satisfactory performance of duties for the prescribed tenure in the North-
East shall be given due recognition in the case of eligible officers in th matter 
of- 

I 

promotion.in.cadre posts; 
deputation to Central tenure posts; an4 - 

courses of training abroad. 

_ 	.- ... 
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The general requirement of at least three years service in a cadre post be-
tween two Central tenure deputations may.also be relaxed to two years in de-
serving cases of meritorious service in the NOrth-East. 

A specific entry shall be made in the CR of all employees who rendered 
a full tenure of service in the North-Eastern Region to that effect. 

Cadre authorities 'are advised to give due weightage for satisfactory per-
formancè of duties for the prescribed tenure in the Noith-East in the matter of 
promotion in the cadre posts, deputation to Central tenure post and courses of 
training abroad. 

(iii) Special (Duty) Allowance: 
Central Government civilian employees who have All India transfer lia-

bility will be granted Special (Duty) Allowance at the rate of 12 . % of basic 
pay on posting to any station in the North-Eastern Region. Special (Duty) 
Allowance will be in addition to any special pay andlor deputation (duty) 
allowance already being drawn without any ceiling on its quantum. The con-
dition that the aggregate of the Special (Duty) Allowance plus Special 
Pay/Deputation (Duty) Allowance, if any, will not exceed Rs. 1,000 per 
month shall also be dispensed with from 1-8-1997. Special Allowances like 
Special Compensatory (Remote Locality) Allowance, Construction Allow-
ance and Project Allowance will be drawn separately. 

The Central  Government civilian, employees who are members of Sche 
duled Tribes and are otherwise eligible for the grant of 'Special (Duty) Allow-
ance under this para. and are exempted from payment of Income Tax under 
the Income Tax Act ,  will also draw Special (Duty) Allowance. 

NOTE I .- Special duty allowance will not be admissible during periods 
of leave/training beyond 15 days,at a time and beyond30 days in a year. The 
'allowance is also not admissible during suspension and joining time. 

NoTE 2. 	Central Governrnent civilian employees, having 'All India 
Transfer Liability', on their posting to Andaman & Nicobar Islands and Lak-
shadweep Islands are, with effect from 24th May, 1989, granted 'Island Spe-
cial Allowance' in lieu of 'Special (DUty) Allowance'. See Orders in Section 
V of this Appendix. 

(f) 'Special Compensatory Allowance: 
The recommendations of the Fifth Pay Commission have been accepted 

by the Government and Special Compensatory Allowance at the revised rates, 
have been made effective from 1-8-1997. 

For orders regarding current rates of Special compensator-y 
allowance--See Part V of this CompiIation - HRA and CC'A 

(v) Travelling AIIoane on fl'ri' appointment: 
InèTaxation of the present rules (SR 105) that travelling allowance is not 

admissible for journeys undertaken in connection with initial appointment, in 
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ConcéSsiolis when posted to 
North-Eastern Region, etc. 

Certain speci,1 coñcësions and service benefits are adnissible to 
officers transferred to the North-Eastern Region and Union Territories listed 
belbw and tO officers posted tdNorth-Eastem Council when they are stationed 
in ihe North-Eastern Region. These concessions are also admissible to those 
on kieputation to State Governments'ofManipur and Tripura. - 

1. Assam 	.' 	 6. Arunachal Pradesh 
• 	2. 11egha1aya 	•• 	.' 	 7. Mizoram 

1 	3 Mampur . 	 8 Andaman and Nicobar Islands 
4 Nagaland 	 9 Lakshadweep (L & M) Islands 
S Tripura 	 10 Sikkim 

1. T A and Joinmg Time 
On first appointment—For journeys to 'take up initial appointment, 

T % will beadmissible to the Government servant and his family for the total 
disance as below- 

For journëy'by tail 	•:'.,, 	 .. 	'Seoñd Class fare. 
For journey by road 	•... 	Ordinary bus fare. 

• 	For journày to take up appointment 
in A & N/L & M Islands 	... 	Free sea passage plus rail/bus 

• ';•, fare as above fOr journey 
within mainland up to the 
port of embarkation 

On transfer.—If the family does not accompany the Gdvermnent ser-
van, he will be paid TA. on tour for self Only for the transit period, and will be 
perñiitted to car!)' personal effects up to rd of his entitlement at Government 

• cost or canbae the cash 'equivalent of'caiiyirg 4.rd of his entitlement or the 
• difference in wht of the 'personal effectshe isactually carryingand 1rd of his 

entilement, as the case may be, in lieu of the cost of transportation of baggage. 
Composite l'ransfer Grant will be admissible in any case. 

I If the family accompanies him, he can draw the existing T.A., including 
the cost of transporting personal effects to his maximum entitlement irrespec-
tive of the actual weight carried. 
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These provisions apply also for the'rèturn journey on transfer baàk from 

	

the orth-Ea.sterti Region/Union Territory. 	. 	. 
I This concession is. admissible only in casesof transfer from astatión out 

sid to a station' in the N-E. Region and vice versa. It is tiot applicable from 
and station to another within the region. 

(c) Road mileage for. transportatloti of personal effects.— Higher rate 
of allowance as for 'A' class cities, limited to the actual expenditure, will be 
admissible to all Government servants fortransportation of personal effects on 
trathfer between two different stations in the. North-Eastern 'Region/Union. 
.Terifitory.not connected by rail irrespective of the fact whether they are having 
All ndia transfer liability or not. . 

1(d). 'Joining time 'while , prOceeding •on/returning from leave.- 
Gov ernment servants prnceeding on leave from the place of posting in the 
Reg on to a' place outside the Region are entitled for the  
foil 	

joining time as 
ws:— 	, 	 . 
(a) If the place ofposting in the ReiOn'is not a remote locality.- 

When the journey time between, 	Nojoiirig tirne.is 
the place of posting"and thC place 	admissible. 
outside the Region is' 2 days or less. . 
When the journey time referred to . Jiey:tjme in"excess' 
in (:) above is more than 2 days 	of 2 days is allowed as 

joining time 
b) If the place ofpost:ng in the Region is a remote locality - 

(I) 	Perio'of travel from the remote Journey time as pescribed 
locality to the specified station, 	is allowed as free joining 

..... ' .... 	....... 	. 	tithe. 
(ii) 'Period of travel from the 	, 	, Journey'time in excess of 

specified station'to ar place 	2 days is allowed as 
outside the Region 	•. , 	' .. additional joining time. 

lthis concessiOn. is also admfssible when the Government. servants return 
from cave. 	•...  

2 Leave Travel Concession 
(a) Government servant who leaves his 'family behind ahd does 'nOt avail 

transfr T.A. for the family will have the option to choose— . 
• 	 4ither The existing LTC to Home Town once ina.'.biock of two 

calendar years; 	.. 	 . 	 . 	 . 	 . 	 S  

d)r' 	The concession for himself once a year from the station of 
posting to his Home Town or place. where the family is 
residing, and in addition concession for the family (restricted. to 

• the spouse and two dépendent.children'otiiy) also 'to travel once 
•a year from the place, of residence to the 'employee's station of 
posting..  
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In addition, Government servants and Whilidt. posted in the Region 

will be entitled to LTCon two additional occasions during their entire.service 
creer as "EmergeUCY Passage Concesion". and intended to enabletheni and 
families (spouse and two dependent children) to.davel to their Home Town or 
station of postmg in an emergency These additional passages will be 
afimissible by the entitledniOde.afld .cla5s Of davel as for normal LTC. 

Travel by air.— Officers d awing pay Of Rs. 13,500 and.above and 

their families (spouse and two dependent children - up to 18 years for boys 
and 24 years for girls) . may ,  perform the above LTC journeys by air as 

l,elow—  

OfficersPStCd - 	
. Between stations 

0rthEasternRegion 	. 	IñphaIJSiichar/Agarta 
Aizwal/ Lilabari and Kolkata 

(ii) 	Añdaman and Nicobar Islands 	Port Blair and Kolkatai 
Chennai 

LachadWeep 	 Kavaratti and KOchi. 

3. Tenure 

Fixed Tenure- 

(i) . For staff with service of 10 years or less 	Three years 

For staffWithmore than 10 years.of service 	Two years 

Period of leave, trathing etc., in.. excess, of 15 days per year will be 

xcluded in cáunting the tenure period. However, the period may be extçnded 

n exceptiOnal cues in exigencies of ptiblic service or when the employee 
oncerned is prepared to stay longer. DeputatiOn allowance will be admissible 
luring the extended periodalso. . 

Station of choiCèOflCOmPletbohI of tenUre— On.completiOfl of the 
fixed teture, Officers may be considered for posting. to a station of their choice 

as far as possible.  
4. Weightage for promotion, etc 

Eligible officers shah be givii due tecogilition in the matter of- 

i) ..promotiOn in cádie posts 
deputition toCentxál tenure potts; and 

courses of trining abroad. . 
The general requirement of at.leastt!ree years' service in a cadre post 

between two Central teilure deputations may be relaxed to two years in cases 

of meritàrious service. 	. 	. 	. . 

Enfry in CR—A specific entry. shall. be  made in the CR of all 

employ who relider full, tenure of service. 

.0 
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5. Children'S EducatiOn AllOwancëIHOStel Subsidy 
If the children do not accàmahy the employee, CEA will be admissible 

up to 1  class XII to àhildrçn studying at the last station of posting or any other 
statioi where 'they reside. If such children are put in hostels, Hostel Subsidy 
will be adimss ible without other restrictions The concession is admissible to 
the otificials tiansferred from one 'place to another within the North-Eastern 

Regin also 
6. Bnefit of Two HRAs 

bentral 3overnmeflt employees posted to the specified States/Union 
TerriorieS frm outside the N-E Region who are keeping their families in 
rented house or in their own houses at the last place of posting outside the 
N-E Region, will be entitled to HRA admissible to them at the old station, and 
also tat the rates admissible' at the new place of :poting' in case they live in

1.

hired private 'acco nodation irrespective' of whether they have claimed trans-

fer T.A. for fa'iiiily or not subject to the condition that hiredprivate accommo-

dation or owned house at the last station of posting is put to bona fide use of 

the tiembcrs 'of the family. These concessions are admissible also to those 
postd to Ancaman and Nicobar Islands and LakshadWeeP 

Those employees who have not been posted to the N-E Region from 

outs We the N E Region are not entitled to this benefit 

7. Retention of Quarters/TelePhone 

Gov'rmneflt 	àmmodatiàn.--Thc facilityof retention.of Govern- 
men t accommodation will continue to be available Licence Fee will be 
ch4ged at normal rates whether the accommodation retained is the entitled 
typ4 or belov the entitled type The facility of retention will be admissible for 
thr e years b yond the normal permissible period of retention 

Resitlential telephone in the last station _Residential telephone at 
the last' station 'w 1l'be'allowed to be retained onthe condition that the rental, 
and all other charges are paid by the officer concerned —Appendtx-9 

'8.' Spcial Allowances' 
Special Compensatory (Remote Locality) Allowance - Please see 

Se tion 6 
Spèci'al '(Duty)' Allowance/Island Special A1lo*aflCe._Em10Yees 

. 1 1 wbb have .l1 India Transfer.LiabilitY On',postitig to (i) any station in the 
Noth-Eastei n Region comprising the' States of Assam, Meghalaya, Manipur, 
Naaland, T riura A±unachal Pradesh, Silddni and Mizoram. will be granted 

=ulNicoibar
) Allowance,' and (ii) any station in the Island Territories of 

 and , Lakshadweep will be granted Island Special 
Allowance. For rates and conditions governing the grant of these allowances 

se4 under 'CompensatorY lles' in Section 6) 

17 
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TRANSFER! PLACEMENT . POLICY,FORGR'O'UP 'A OFFICERS OF 

THE INDIAN REVENUE SERVICE (C & CE) 

INTRODUTION 

	

1.1 	The Ministry of FinancC has taken mãjorinitiatives for tax reforms, 
including reform of tax administration with an emphasis on reducing 
inter-face between the tax payers and administration; imparting 
greater transparency and minimizing discretion so as to ensure 
efficiency and recognition, of merit and honesty. 

	

1.2 	The successful implementation of tax reforms depends on the 
efficiency of the delivery system. A significant' contributor to the 
effectiveness of the administrative machinery is a credible human 
resource development pOlicy, which offers opportunities for 
excellence and career advancement through a proper placement 
strategy. 	. 	 . 

1.3 
	

The existing placement oblicy has been in place for over a'd'ecade. 
Based on the experience of its implementation, a review of the 
present system of transfers and potin'gS was carried out. 
Accordingly, a new' Transfer! Placement Poli'y (herein after referred 
to as the Transfer Policy)'for Group A': Officers of IRS (C&CE) has 
been formulated. The ne transfe/plcement policy shall 'come into 
effect frOm 1st April;'20015.  

SALIENT FEATURES'OF THIS TRANSFER POLICY 

2.1 	a) . , 	 The saliert features 'of this 
Transfer,are as follows: a) All 
transfer and postings of 'Group 'A' 
officers of IRS (C&CE) shall be 
effected by the Board/Placement 
Committee or On their 
recommendation as stated 
hereinafter'; 

 The Transfer policy has been 
formulated f& officers 	it different 
le'els  

 All stationlia'e been cateori2ed 
in three classes and tenUre of.sta'' 
in different classes of station has 
been prescribed; 	, 

 ' 	 All posts ha'ie'.been divided into 
two categorize's, name', Séri'sitivë 
ahd Non-Sensitive; 

 ' 	 All posts have been tateoHzed as 
field'andhon-fi'eld posts 

 ' 	 ui'del'ines fOr dealing with 
different types Of "comp'asiohate 
groundscases have'been la]d 
down.; 

 All annual transfer orders shall be 
normally issUed by 	April and, 

um 

Q Y 
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in ahy ase, not later tan 315t 

	 /9 
May of the year. 	 . 	.. . 	. 

A correct and complete database ia ine:.. 
qua non for operationalisirg the Placement 
Policy. CB'EC shallerisurethat the database 
containing the profiles ofall Group A: offiérs, 
is regularly updated. 	. 	. 

	

2.3 
	

All grievances aris.irg out of the 	. 
implementation of This Transfer Policy shall 
be addressed in accordance with the 
guidelines issued by the Department of 
Personnel & Training, only after the officer 
has joined his new assignment.  

	

2.4 
	

This Transfer Policy shallnot be app!icable to 
the transfer of Chief Commissioners 	, 
/Directors General.'  

3.2 

3.3 

3.4 

RD/ PLACEMENT COMMITTEE: 

The Boad will recoñrnend proposals far; 
posting of Chief Commisioners /Diretors 
General and Commissioners for approval of 
the Government i.e. Finance Minister throUgh 
Revenue Secretary and Minister of State 
(Revenue). Joint Secretary (Administratibn), 
CBEC will serve as Secretary to the Board for 
this purpOse. 

The Placement Committee will be the final. 
authority for transfer of officers below the 
rank of Commissioner, provided the case 'falls 
within the purview theexisting guidelines. 
After the proposals are drawn up and 
approved by the Board, the Chairman shall 
consult MOS (R) before giving efect.to the: 
annual transfers proposals. Approvalof the. 
Government will be required in case a 
Jeviatibn from the existing guidelines has to 
Demade. 	 . •. 

Ihe Placement Committee shall consist of the 
ollowing:  

Chairman 
S 

, 	Member (Personnel and 
Vigilance); 

:) 	One Member of CBEC tO be 
norriinated, in rotation, by the 
Chairman 'of the Board for a 
period,ofsi months; and . 

1) 	Jdint Secretary (Admn.) posted 
in CBEC as its Member-Secretary 

he minutes of the meeting of the , 
oard/Placement Comñiittee shall be drawn 

ip and approved by all Members wtthi :ri 24 . 
ours in a meeting (notby circulatioh). These. 	" 
nust be approved by the competent . 	.. 	, • 
iuthority within thirty days.  

3.0 THE 

3.1 



-t 	 - 

4 0 TRANFER POLICY FOR OFFICERS AT DIFFERENT LEVELS 

4.1 	In case of Commissioies.and Chief 
Commissioners! Directors General 1  the Board 
will recommend both thestation of posting 
and the specific charge. 

20 

Officers below the rank of Commissioner will 
be placed at the diposal of the Chief 
Commissioner! Director General concerned, 
for further deployment. While considering the 
officers for further deployment, the Chief. 
Commissioner/Director General shall keep in 
mind the old cyde of posting of the said 
officer considering which Board has placed 
that officer at their_dspoal. 

The normal practice is ta.nsfer on promotion. 
In individual cases this may give rise to 
hardship. Hence,, this may be decided by the 
Board/Placement Committee. For this 
purpose, the grant Of Senior Time Scale/Non 
Functional Selection Grade shall not be 
treated as promotion. 

Directly recruited /newy promoted Group A' 
officers shall be given intensive trainin,g in' 
accountancy for a period of 2-3 months 
during the period.of probation / Upon 
promotion. Upon completion of traihing, 
directly recruited officers shall be normally 
posted to a class 'A Station, whereas the 
officers promoted from Group 'B to Group A' 
shall, on promotion, be transferred out of the 
station in whichthey were previously 
working, unless the balance service is less 
than three years. Further, in view of the' 
sensitive nature of the.jdb, Appraisers, on or 
aft'er promotion to :the post of Assistant 
Commissioner, 'will not continue to remain 
poste'd.in the Commissionerate which 
exercised jurisdiction over the CustOms 
House on whose'cadre they were originally 
borne. . 

As far as possible, an officer shall 'pend the 
first nine years of his service on field posts. 
All posts in the Comm'issioneratëS of,. 
Customs, Central Excise, Service Tax and the 
Directorates of Revenue Intelligence and 
Central Excise Intelligence have been 
categorized as field, posts. Officers upto .and 
including the rank of Commissioners Shall 
ordinarily be posted on field assignments for 
at least 5, 3 and 2 years respectively, in each 
of the first 3 decades of their career 
respectively.. During the first six years, the 
officer shall not ordinarily be given a posting 
outside the department or sent on a 
deputation, and should be given exposure in 
Central Excise, Service Tax and Customs 
branches, as far as possible. After completing 

4.2 

4.3 

4.4 

4.5 
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4.6 

4.7 

six years of service, an officer may be posted 
to the Board as an Under Secretary. 

As far as p ssible, th senior mostofficer 
may be posted as the Executive 
Commissioner. However, once posted, 
commissioner will ñotbe moved out ofthe 
executive charge merely because an bfficer 
senior to him has replaced the hitherto junipr. 
non-executive Commissioner at that station. 

The officers will, as far as possible,.be 
rotated between the CUstoms and Central 
Excise branches every two years and 
adequate experience in Service Tax bränth 
will also be enstfred as far as possible. This 
shall be done after the Annual Transfers have 
been effected. At stations where there are 
separate ChiefCommissioners of Central 
Excise and Customs, acommittée of all such 
Chief Commissioners shall collectively de:cide 
on the rotation between the two branches at 
that station. At other stations, local rotation 
will be done jointly by the Chief 
Commissioners who exercise control over the 
posts located at that staUon. 

5.0 CLASIFICATION OF STATIONS, FIXATION OF TENURES OF POSTING AND 
ROTATIOr1I BETWEEN THEM 	. 

5.1 	The various stations where Group 'A' 
officers may be posted have been ; 
categorized as Class 'A', Class 'B' and Class 
'C' [Annexure I-Ill]. Such categorization 
is based on the twin criteria of revenue. 
collection and the nu'rñber of Commissioner 
level posts at a station.. 	 . 

5.2 	. 	The categorization of stations may be 
changed by the Board With the approva[of 
the Government 	 . 

5.3 
	

The States in the country have been di'ided 
into 4 areas viz. East, West, North and 
South [Annexure-IV]: An officer shall not 
serve in an 'area' fOr more than atotal.of 
14 years (hereinafter referred to as ä.c.yclé) 
during his entire tenure up to and iriduding 
the rank of Commissioner of which tenure in 
an 'A' statiOn shall be for a maximurhOt 6 
years. The tenure shall not be less than four 
years in a Class 'B station and not les than 
two years in a Class. 'C' station,. The 
maximum total tenure of an officer in all 
Class 'A' statiOns durin .g his service upto 
and including the rank of Commissioner 
shall be 16 years. The tenure of posting in 
Customs Overseas Intelligence Network 
shallnot exceed three years. A stay of rhore 
than.nine months in a station (to be 
computed as on 31 December of the 
previous year) will be treated as acomplete 
year, and the length of the period of stay 

I. 



5.4 

5.5 

5.6 

shall be cOunted from the date of joinirg. 
An officer posted in Class A' or 'B' statiOn 
can opt.to move to a.lOwé -  category tatior'i 
after he has completed at least half his 
tenure in that station. 

An officer shall be rotated between the 
three different classes Of stations; Afte 
completing one Cycle of posting, the offiCe.r 
shall be moved to another area. Further, a 
far as possible, an officer shall serve in , at. 
least two areas of the country viz. North 1  
South, East, and West, during his career 
upto and including the rank of 
Commissioner,, 

It may be clarified thatan officer cah be 
posted from a Class 'A. tation to,a Class  
or Class 'C' station (not necessarily inthat 
order) in any other.ãrea and vice versa, 
provided that if he had been posted in that 
area earlier, a minimum period of 2 years 
should have elapsed before he an be 
posted again to €he:same area (called 
cooling off period). 

All postings in the Board and deputation to 
technical posts in the Department of 
Revenue, Central Economic Intelligence 
Bureau (CEIB), Eforcement Directorat, 
Authority for Advahce Rulings (AAR), 
Competent Authorities (CAs), Appellate 
Tribunal for Forfeited Property (ATFP), 
Customs, Excise and Ser tvice Tax Tribunal 
(CESTAT) and Settlement Commission shall 
not count towards calculation of stay at a 
particular station/area but may be.so 
counted at the option of the officer. 
However, an officer who has been on 
deputation. to.any One o the aforesaid 
bodies shall not ordirarily be considered for 
another deputation to:.añy of the aforesaid 
organizations. When anofficer applies for, 
clearance fOr a poSting On dputation, hiS 
previous history of postings will be. 
considered while giving cadre cléarance.,An 
officer shall invariably be transferred out of 
the station in whiCh hèwas on deputation 
on his return. 

In order to encourage officers to seek 
postings in Class 'C station, the 
Government shall sanction: 

At least one vehicle for office 
use in every Class 'C sta.tion, 
irrespective of the level of the 
officer heading the office; and 

100 per cent housing facilities 
at the Officer level to théexterit 
possible. 

The stártihg point for 

22 
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computingthé stay in Class A, 
8 or C station shall be the 
date of joining at the station. 

5.7 	Joint Secretary (Adrnh,) 'posted in CBEC as 
its Member-Secretary 	 ..,•. 

5.8 	I 	The officers after completing their terlure.iñ 
North Eastern Region: (Assam, Sikkim, 
Meghalaya, Mizoram, Mànipur, Nagalànd, 
Arunachal Pradesh and.Tripura), Jammu 
and Kashmir, NACEN and its RTI5 and 
Vigilance Directo,rate and CESTAT will get 
preference in posting to stations of their' 
choice. 

5.9 	When a 'certain numberbf officers are due 
for moving out ofà station to a new station 
or by local rotation to new postings in the 
same station for thereasbn of having 
completed their tenure, but cannot be so ' 
moved due to inadequate number:of 
vacanciés,available, the officer who has 
served for longer periods will be moved 	' 

first.  

5,10 	The station of the posti.ng will be takéh.áS 
I the actual place where an officer is posted 

and not head quarters of Commissio'ner'até/ 	' 
Directo'rate to which the officer is posted. 

6.0 CATEORISATIQN OF POSTS INTO SENSITIVEAND NON-SENSITIVE 

6.1 	1 All postsin CBEC havebeen classified into 
sensitive and non-sensitive with the approval 
of the Government: tAnflexure-Vi 

6.2 	Ordinarily, the tenure of an officer on a 

L 	 sensitive post sha!l be two to three years at 
one stretch.  

7.0 POSTIGS IN DIRECTORATESOF REVENUE INTELLIGENCE, CENTRAL EXCISE 
INTELLIGNCE, VIGILANCE AND SYSTEMS (CBEC) 

7.1 	In the Directorates of Revenue Intelli9ence, 
Central Excise Intelligence, Vigilance and; 
Systems, the respective Director General will 
propose a' panel of names for'the 
co'nsideration of the Board/Placement 

I Committee. Individual officers will be 
selected by the Bdard/,Placement Committee, 
which will also ind'icate their station of.  
posting.  

7.2 	The maximum length Of tenUre in the 
Directo:rates of Revenue Intelligence, Central 
Excise Intelligence and Vigilancelwill be three 
years, subject to the condition that no officer 

I shall spend more tha'nsix years.in these: 
DirectorateS during his entire service career. 

8.0 POSTING ON COMPASSIONATE GROUNDS 	 ' 

I 



8.1 

'As 

8.2 

8.3 

In case an ófficer:seeks a oosting,tb a 
particular station on medical grounds, the 
Board/Placement COrn mitteé is erØo.ered 
to take a decisionon his plea. Howeve'r, if 
required, the Board/Placement Committee 
may refer the case toà Medical Board. 

I In case of working couples 1  if the spouse Of. 
an officer is working outside the Department, 
posting in the same station may be allowed 
subject to the instructions issued by the 
Department of Personnel 8& Training on thiS 
issue. 	 , 

In case where the spouse is also an officer of. 
the Department,'both the officers should be 
posted to the same station, if they are 
otherwise eligible, provided that, jointly; t hey 

I do not Occupy more than 50 per cent of the 
posts in that station. 
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9.0 TRAN FER ON ADMINISTRATIVE GROUNDS OR IN PUBLIC INTEREST 

Notwithstanding anything contained in this 
policy, Government •may;if necessary in 
public interest, transfer or post any officer to 
any station or post; 

9.2 	An officer against whom the CVC has 
recommended initiation of vigilance 
proceedings, should not normally be posted 
or remain poted at the station where the 
cause of the vigilance proceedings originated. 
He shall also not be posted on a 'sensitive' 
charge. This restriction will remain in 
operation till such time the vigilance matter:. 
is not closed. 

10.0 AVAtLMENT OF EARNEb OR STUDY LEAVE AFTER ISSUANCE OF TRANSFER 
ORDERS 

An officer under orders of transfer shall be granted Earned Leave or Study Leave only after. he ha's joined his new placeof 
posting. The period spent on Earned Leave or Study Leave will not count tOwards comutation of tenure in that station or 
'cooling off pe1od. Officers who proceed on Earned Leave or study leave without cohpleting the minimum tenure 
prescribed for the station/area will have to rejoin the same station fOr corhpleting the prescribed tenure. In other cases the 
Board/Placement committee will decide their posting aftOr they rejoin on corripletion of the Earned leave/Study leave. 

Annexure-I 

CLASS 'A' STATIONS 

Mumbai (induding Tháne and Belapur) 
Delhi (including Faridabad, Gurgaon, NOIDA and Ghaziabad), 
chennai 
Kolkata 
Bangalore  

Hyderabad J 
All posts in the customs Overseas Intelligence Network (COIN) 

- 	 Annexure-Il 

CLASS 'B STATIONS 

S.:No. 	 .. 	STATION 

1. 	'AHMEDABAD 



2 ALLHABAD 

3. MANGALORE 	 . . 

4 COCHIN 	
: 

5 BHUBANESHWAR 

6 INDORE 

7 RAIPUR 

1 8. 	.• TRICHY. 

9 MEERUT 

10 VIZAG 

•JAIPUR, 	
: 

12 CHANDIGARH (INCLUDING JALLANDHAR) 

13 PATNA 

14 LUCKNOW 

15 KANPUR 

16. : RAIGAH. 

• 	 17. P.UNE. 	....... 	. 

 VADODARA 

 . 	:GOA.., 

 SURAT, 

 JAMNAGAR 

 KANDLA 

 LUDHIANA 

. . 	 NAGPUR 

25 NASIK 

26 RANCHI 

27 RAJKOT 

J. I 

Annexurê-IH 

CLASS C STATIONS ANNEXURE-IV 

S.No. 
. 	

.. 	STATION 	H 
1 AMRITSAR 

2 AURANGABAD 

3 BELGAUM 

4 BHAVNAGAR 

5. 	. . 	. 	BH'OPAL 	. 	 . 	..H. 	: 

6 BOLPUR 

7 CALICUT 

8 COIMBATORE 

9. DAMAN 	
• 	 i... 
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• 	10. biRUGARH 

 GUNTUR 

 GU.WAHATI 

13. .. GWALIOR 

 HALDIA 
- c 

 HAZARIBAGH 

 JAMMU&KASHMIR 

17.: JAMSHEDPUR 

18. JODHPUR 

19, ' MADURAI ' 

20 MYSORE 

21 PUNCHKULA 

22 PONDICHERRY 

23 ROHTAK 

24 SALEM 

25 SHILLONG 

26 SILIGURI 

27 TRIVANDRUM 

28. TIRUNELVELI 

29 TIRUPATI 

30 TUTICORIN 

31 VAPI 

REMA'INiNG Cfl'iES(OThER THAN .GLAS: 
A AND CLASS B' STATIONS) 

Annexure-IV 

North Zofle: Jurisdictional areas of thief cothrnissiners of Customs &tentral Excise of 
Chandigarh, Delhi, Jaipur, Lucknow, Meerut (falling in the States of J&K,. Himachal Pradesh, 
Punjab, Uttaranchal, U.P, Delhi, Haryàna, Rajasthan & Union Territory of Chandigarh) 

East Zone: JurisdictiOnal areas of Chief Commissioners of Customs & Central Excise of 
BhubanesIwar, Kolkáta, Ranchi, 'Shillong, Patna (falling in the States o Bihar, Orissa, 
Jharkha nd, West Bengal, Me.halaya, Nagaland, Assam, Sikkim, Manipur, Mizoram & Union 
Territory of Anda man & Nicobar). 	 . 

West Zone Jurisdictional area of Chief Commissioner of Customs & Central Excise of 
Ahmedabad, Mumbai; Pune, Vàdodara, NagpUr & Bho'pàl (fallin in the states: Gujarat, 
Maharashta, Goa, Madhya Pradesh, Chhattisgarh '& Union Territory of baman & Diu) 

South Zone : Jurisdictional area of thief Commissioner 'OfCustoms & Central Excise of 
Bangalore,EChennai, Cochin, Coimbatore, Hyderabad., Mangalore, Visakhapatnam (falling in 
the States of Andhra Pradesh, Karnataka, Tamil Nadu, Kerala & Union Territory of 
Pondicherry & Lakshâdweep) 

Annexure-V 

Categorization of posts into sensiti/ë and non-sënsiti: The following 00 s ts have been 
categorized as sensitive and non-ensitive: 	•. 

r~~ 
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2 rz 
A. Custo s Commissionerate 

4$ 	S No Group 'A post 	 Section/Branch Category 

Commissioner Sensitive 

Commr.(Geh.) Sensitive 

Comrnr.(Apeals):: Non- 
Sensitive 

Comnr.(Adj:) Non- 
Sensitive 

Prê,èhtive. Sensitive 

Non- 
Sensitive 

Sensitive 

Sensitive 

Sensitive 

Sensitive 

Sensitive 

Sensitive 

Sensitive 

Non- 
Sensitive 

Non- 
Sensitive 

Non - 
Sensitive 

Non- 
Sensitive 

Non- 
Sensitive 

Non- 
Sensitive 

S. No) 

1. 

Group 'A' post SectiOn/Branch Category 

Commissioner Sensitive 

Commr.(Appeals) Non- 
Sensitive 

Commr.(Adj.) Non- 

H Sensitive 

AddI /Jt Anti-Evasion Sensitive 
Commr /DC/AD 

Legal & Non- 
Adjudication Sensitive 

Ejt 4 



2 
P&V . 	 Sensitive 

Audit NOfl 
• 	

•1 Sensitive 

Divisions Sensitive 

Reew Non- 
Sensitive 

Technical/Audit 	• Non- 
Sensitive 

Chief 	•• 	. Non- 
Cornmisio.ners Sensitive 
Unit/Office 

c-. Directôrates 

Group A post.. Section/Branch Category 

All posts in DGRI Sensitive 

All posts in DG (V) Sensitive 

AlL pOsts in Cehtral 	. . 	 . 	 • 	 •• 	.... • 	 Sensitive 
Bureau of Narcotics 

All posts in DGCEI Sensitive 

All' pSts in "t 6R, . -  :•. 	•. . Non- 
Office 	. 	

. 

• 	 . 
Sensitive 

All other 	. 	 •' 	' . • 	 • 	 Non- 
Directorates . 	

• . 	 . 	 • 	 . 	 • 

Sensitive 

• ..• 	. 

S.No. 

1 

 

 

4 

5 

6 



•1f 

• 	 I 

2. 

4 .  

LI 

I 

No. 28034/2197-Estt(A) 
Government of India 

Ministry of Personnel, Public Grievances & Pensions 
Depaztmcnt' of Personnel & Training) 

NeW Delhi. thà 12 1h  June 1997 

OF?FICE MEM1oRAN1)trM 

Sub: I Posting of husband and wife at the same Station. 

The tidersigned is directed to say that on te subject mentioned above,, 

GovCrment has. issued detailed iuiddlines vide O.M. No. 28034/7/86-Estt.(A). 

dated .4. 1986. The Fifth Central Pay Conunission has now reconunended that 

not 04,  the existing instructions regarding the need to post husband and wife at 

the saze station teed to be reiterated, it has also recommended that the scope of 

these istructions should be widened to include the provision that where posts at 

the apropriate level exist in the organizatioii at the same station, the husband and 

wife nay invariably be posted together in order to enable them to lead a normal 

family life and look after the wclfarc of the children, especially till the children 

are 10 years of age. ., 

The (iovernment after consideing the matter, has decided to accept this 

recomendaIion of the Fifth Central Pay Commission. Accordingly, it . is 

rcitcracd that all Ministiics/Departmcflts should stiiclly adhere to the guidelines 

laid 4wn in O!M. No. 28034/7/86-Estt. (A) Dated 34.86 while deciding on the, 

rcqUess for posting of husband and wile at the, same statiOn and should ensure 

that sth posting is invariably done, especially till their children are 10 years of 

age, i4 posts at the appropriate level exist in the ôrgaiiizatioñ atthe same station 

and if km administrative problems are expected to result as a consequence. 

It is 	er clarified that even cases where only the wife is a government servant, 

the c4ncession elaborated in para 2 of this O.M. would he admissible to the 

servant. 



I 	 30 

hcse instructions would be dpplk&ble only to posts within the saffic dcpartmcnt 

d vvould nut apply on ajipuininieiii under the Central Stalling Scheme. 

	

S 	copy Of this Departmcnt's t)f'f No 28034'7'64 sit ( ) Datcd 3 486 is 

e closed for ready reference £nd guidance. 

	

6. 	di version of ille,  OM i8 enclosed. 

SdJ-. Illegible 
(hiarinder Singh) 

Iutiii 	wy in the ()V1 of India 
tel No 301 1276 

To  

AU Nhinistnes.'l)epartments of the (loveimneni of India. 

D parlmcnt of Women & Child Development. 

T ic National Coiiunission fiw \Vonicn. 4. Dceudiy•iil ( )padhiyav Maig. FF0, New 
Dihi. 	 : 	:. 
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(2) In the event of such surviving huband/wife also dying, the 
child/children of the deceased parents will be granted two family pensions 
subject to the limits prescribed.—Rule 54 (11), CCS (Pension) Rules. 

House Rent Allowance.— (1) Both are entitled to draw HRA even if 
they work in the same station and live together btt not provided with Govern-
ment accommodation. 

(2) A Government servant whose spouse is allotted accommodation at 
the same station by Central/State Government, an Autonomous Public Under-
taking or semi-Government Organization will not be eligible for house rent 
allowance irrespective of whether or not the no4allottee employee resides in 
that accommodation—FR & SR. Part - V. 

Central Government Health Scheme—(l) The spouse drawing 
higher pay will contribute to the Scheme. Parents of the non-contributing 
employee will not be eligible for the Scheme's benefits. 

However, a female contributor has the cption to include her parents-
in-law, instead of her parents, in the family for availing of the medical bene-
fits.—G.I,, M.H., O.M. No. F. 6 (l)-54-Kospj dated 31-5-1954 and F. 4 
(1)-18/63 -I-I, dated 3-3-1966. 

If both the 6vernment servants contribute, parents of both will be 
eligible for the benefits. 

Judicially separated couple are treated as separate entities.— G.J., 
tv/H., O.M. No. F. 21-12/63-H. (M),.dated l6- l2fl964. 

10. Allotment of Residence.— (1) The titl 
sidered independently. 

Only one residence will however, be 
judicial separation. 

If the husband/wife who is an allottee 
allotted a residential acconmiodation in the sam 
the Allotment Rules, 1963, do not apply, he/she 
residences within one month. This condition will 

ot reside together due to jt! ri 	 dicial separation—S 

of each of them will be con-

except in the case of 

a residence is subsequently 
station from a Pool to which 
ould surrender any one of the 
Lot, however, apply if they do 
317 - B-4 (4) & (5). 

11. Posting of husband and wife at the same station 
[Swamy's - Complete Manual on Establishnent and Administration] 

The Government has laid down the fol 
controlling authorities to consider requests of 
Government servants and employees of I 
posting at the same station, with utmost symp 

(1) Where the spouses belong to the si 
the All India Services, namely, lAS, IPS and 

The spouses will be posted to the same 
transfer of one spouse to the Cadre of the 

guidelines for the cadre 
d and wife when both are 
Sector Undertakings for 

All India Service or two of 
'(Group 'A'): 

Ire by providing for a Cadre 
spouse subject to their not 
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beini posted by this process to their home cadre. Postings within the Cadre 
vill, of course, fall within the purview of the State Government. 

Where one spouse belongs to one of the All India Services and the 
otheiT spouse belongs to one of the Central Services: 

The Cadre controlling authority of the Central Services may post the 
offic& to the station, or if there is no post in that station to (he State where the 
otherspouse belonging to the Al! India Service is posted. 

Where the spouses belong to the same Central Service: 

The Cadre controlling authority may post the spouses to the same station. 

4) Where one spousq belongs to one Central Service and the other 
spoue belongs to allother Central Service: 

The spouse with the longer service at a station may apply to the 
appropr ate Cadre controlling authority who may post the said officer to the 
statio1, or if there is no post in that station to the State, where the other spouse 
beloning to the other Central Service is posted. 

() Where one spouse belongs to an All India Service and the other 
SPOUSe belongs to a Public Sector Undertaking: 

e spouse employed under the PSU may apply to the competent 
authotity who may post the person to the station, or if the PSU has no post 
therei, to the State where the other spouse serves. 

(6) Where one spouse belongs to a Cciii ral Service and the other spouse belongs to a PSI]: 

Te PSU spouse may apply to the competent authority who may post the 
officer1  to the station, or if the PSU has no post therein, to the State where the 
other pouse serves. If, however, the request cannot be granted because the 
PSU has no post in the said station/State, then the Central Service spouse may 
ajply Jo the appropriate Cadre controlling authority who may post the person 
to the tation, or if there is no post in the station, to the'State where the PSU 
Spouse serves. 

(7 Where one spouse is employed under the Central Government and 
the other spouse is employed under the State Government.. 

Tie Central Government spouse may apply to the competent authority 
who may post the person to the station, or if there is no post in that station, to 
the State where the other spouse serves. 

2. These are only illustrative and not exhaustive. Cases not covered by 
the guidelines have to be dealt with in the spirit of the guidelines and the 
objective of enabling a husband and wife to lead a normal family life and 
ensuring the education and welfare of their children - as far as possible and 
within the constraints of adinin istrative convenience...C/iapter 62. 



L13 
Personal Detdi 

I .  

I FULLNAMEOFTHEOFFIGER K AshiKhieya 
2 DATE OFEIRTHdd-mm-yy 27.01.1964 

3 SEE/FEMALE) MAtE. 
4 CATEGOY(SCIST/OBC/GENERAL) ' ST 

5 EDUCATONAL 
(WITHSUBJEC 

QUALIFICATIONS 
V 

B.A. (Economics, History) 
LEB. 

6 LANGU4ESKNOWNFLUENTLY 1) English 	2) Angarni 

7 MARJTA4STATUS (MARRIED / UNMARRIED) Married 

8 NAME OtSPOUSE Esther' 

9 PROFESONOFSPOUSE Goi,ernment Service, 

10 HOME TO 
STATE)'! 

WN (ALONG WITH NA ME OF 	". .. 
•. 	..•.. .. 

Kohima, Nagáland 
________________ 

11 DATEOFJOINING, 
(dd-mm-y  

GROUP A' SERVICES, 16.09.1991 

12 BA TCH to 
Promotee  

which the officer belongs, if any/ 1991 

13 PRESENT DESIGNATION:' 	 ' Joint Commissioner •  
14 DATE OF JOINING PRESENT GRADE 	' 05.11.2002 
15 PRESENT 

(A LONG W,  
ADDRESS (Residential) 
ITHNAME OFSTATE) - 

25, Nilmani Phukan Path, Christian Basti, 
Guwahati-78 1005, Assam 

6 Field of SA6ecialization'(If any)'  - 

17 Aptitude jr any field  

IQ TJIcTI)DV J Pc)crTMC IIVC1 iifliWC FY-CAflRF PASTS) 

Si. 
NO. 

POS r HELD 	, 

name' of 	' 

itionl charge) 

PLACE 	' 	'. 

(with name 'of 	I 
Commissioneratè 

' 	FROM 
(dd/mm/yyyy) 

TO 
(dd/mm/yyyy) (witi 

form 
I AC( £ Inspection) 	' Kolkata 	' 10.05.93 26.05.93 

2 ACcE,GDivision -do-" 	:. 31.05.93 	, 18.10.93 

3 AC(P) ' Dimapur,'Shillong," 25.10:93 	,., 18.06.99 

4 DCC 
Docks 

Kidderporte 
. 

Kolkata ' 	, 

'. 	. 

25.06;99 	' 12.02.2000 

5 DCd Airport 	' 	 ', Kálkata 	, 	',, 14.02.2000 06.11.2001 

6 DCd:P &V . 	, 	' 	.' 	 ' Kolkata 	,,, 011.11.2001 	.. 	 .. 31.10.2002 

7 J.C:.Ex. •, Shillong 05.11.02 	', 	.' 02.01.2003 

8 J.C. (Customs) 	. Guwahati, Shillong 03.01.03 Till date 

4 	A T).TThT TTP'A IrT C  
A A. £ 

SI. fm—inink 
£'.ULS1  

Conducted TRAINING IN INDIA 	'' •,. TRAINING ABROAD 

No. By Del ttJOthers) Training Course Details (Project / Training Course Details 
Period from & To /Location) ' (Project .1. Period from & To 

ILdcátidh) 

1 ' Course on commercial fraud & ., 
Deptt. money laundering  

NACEN, Faridabad 
13-10-03 to 15-10-03  
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rR0FORMAII 
TRANSIER PROlORMA 

1.(e)NameofUeOfflcer 	. 	 K.ASHIKHIEYA 
(b) SI No utj the CMI Ust 	- 	Sl No 443 (CiviI List 2003) 	- 	- 

•.....(c).P.naVon 	 ... 	. 	. Joint Commissioner .,.:.. 
Comm't4 /Dte/ Office 	. . 	Office of Additional Commissioner of 
in which ivorking and icr 	. 	. 	Customs (P),Guwahatj undei 
posted a1 preseni 	. . 	

... 	CorninissionerateofCustoms.(v),shjIlong 

Date froii which posted in 	 03. . I — 03. • 	
present Comm t&Dte 	.• -_.. 	;......... 	. 

..JO. 
 

Data  of GIrth 	•. 	 .. 	.7-01 	4 . 	. 
(g)Narne of  Ow home town & State.. 	,Kohiii;N!and 

2. History of Postking since entry into the Group 'A' IRS (Cütoms & Central Excis) service in the 
prescribcdprofoi,ma: 	. 	

PIC••' 

 
SL POST IIEI D 	 . Comm'te. 	Station 	DATE 
No 	 orn m.'te/dtè 	 . . 	.. ._______ 

_________ genJdte 	 I'rom 	To 
I. 	AC, C Ex. Inspectkn Kolkata, • . K'olkata' 	. Kolkata 	10.5.93 	'o.93 

'U' DIVfl  
2 	AC, Custos (P) - 	F.o1kata - 	Shillong 	Dimapui 	25 10 93 18 06 99 
3 	DC, Custo is- 	. Kolkata '  Kolkata 	. .KôIkta 	. 	25;06.99 31.10.02 

Kidderpon Dock, 	 . 
Aport,P V 	______0•' 

'• 	 . 	

I 

4. 	Joint Comi iissioner, 	Shillong 	Shillông 	. Shillong '. •., 5.1.1.02 	02.01.03 
Central Ex ise 	 . . C. ExcIte 	__ 
Joint Comihissioner. 	Shillong . 	CC(P) 	Guwaha

____
ti 	03.01.03 Till date 

L..... I Customs 	 Shillong 	• 

3. if you want pèsting to a particular station, 	I. 	• 	4 
name the fivedifferent stations in order of 	2 	. . 5. 
prefervnces atd give reaso ..S 	., 	' ' 	3.  

4. If your spoust is employed and you seck 	Retention requested. 
posting to a particular station or,retcnticn at the Spouse employed as EAC in Msazn Clvii 
same pIac, gilc complete details of such 	Services, Govt. of Assam. Transferable within 
employment iesignaiion of spousc . pay and 	Assóm. 	• 	. . 
wheth the Jo Is transfrah1e or  hot. : ' 	 I'ay - Rs. 5500/- Basic + admissible 

allowanôes . 
5.6thtir relevaninformatioO, if Uny 	. ... 	. 	. 	. 	

0 

NOTE: Options C nly in respect ôfsthticins will be enterlained and requests for sjf postings in a 
parttcular station will not be considcred 	 4' 
Station GuwahaI 	 2 / Date:02/05/05 	 '(K. ASH/ KITIyYA) 

JOIN I c1OMvflSS1 NER 
Controlilntt OtTter's Comments 	. 	. . 	. 

The parti&ilars given in Col. I & 2 above are verified and tiund correct. 

flL 	
-- -- 

l#• o._c_4 ti5 'r<_ J . 	. . 	Signa urt ofie.Officer 
\V t : . 1Ce seal 

D. D r.*ry 
0 	

I. 	 'c•''iipk -Fust oms '  

Zorth Eastern Region 
0 	

0 	 S/ilhio. 
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. NO. 220i2/10/2005AdU 

avor,vnatonndIa 
MiniatiyolPnancé 

Dpprtment of RevenU.. 
Ccntrai Iod of Excise f Customs 

Dated : June 10, 2005 

ozcORD*RNO91,3bO5 

The foflow4Q bindi and pCsn* In ttva grad. of MdIton& C6mmIUIOflar & Joint Cornrn3Ioner of Cugomsa 

CraI 8s &e hery ordered with Immediate affed a nd w'th further orders 

[P4.1101 OffIcer 	Prus.nt Posting FP"ted to 

1GR1KOU(ATA 	 IT0C 

[2. 	Ard" . 
	

rG
rERUT CX / EXCEPT NOIDA & 

Irti 	 5Th DV 	
- 

- 1n Pwu RIJma9 	- IDfLHI &X ZONE 	 - (SNIU.ONG 	c 

Sir 
cEX ZONE NOIDA 	r IXOLKATA cus 

ZONE p)4HII (GURGAON) 

____IC. K ay& 

17. .V'L5ma RadOY 0NNA1 CX ZON! CHENNAI-I1I OiENNAT [UNeCX G0A) 

8. 4. Miugen 1NAI cEX ZON# CHENNAI-IVCHENNAI i&icx  

iollMiudI VenkathKr1hna [CHENNAI cUS. ZONE CNNNAI AIRPORT QJ5, VA 	fl 	-  DODA ACE 19.  Rao ICHENNAI 

10 }.ti* Aryc 	- ~~U(CEX ZONE NOIDA NOIDA 
1 JCU5 (P) (OTHER THAN 

Iii [HaJKUm& Arors fr 	MR1DABAD  ILUCKNOW Cx 

1 12 
I OJS ZONE MUMBA1 MORT CC 

 IMEEKVT CEX ZONE 	1AZ!AMO I 	CUS (.EV) OTHER THAN 

ICO1M0ATOP. CC 
1IThA vBWbknshra F00cE1 OIENNAI 

s. 	1nashBod1 JcSTAT DELHI 	 1bhopI CX 

1P 

kite" 1 
hKumV 	- 

DTS DATA MGMT (Sal-OWE O!LHI 

CHNMAICEXZNE 

JcESTAT MUMBA! 

SaPtu 

cex ZONE._GHAZJMAD 

KOLKATA ceX ZONE. Koilcata (ST) 

DGIccEDeLH! 

1D4NNA1 ceX ZON. QIENNAI-OIENNAI 

TazIndIain..Com Pvt. Ltd.. 
B.XI. 	VoaaM Ki4 New De-70 

n. corn. 

16 

lB 

20 

khmedabad Cui. 
DO (V19). 	eiwrni 

Ahmedab.d.*ltOmS 

NAcEN, Kanpur 

West Bngai Cus (P) (OMW than 
Kolkata) 
Delhi CX .•  
$hI1l0n9 CE 

Mysorc.CX. 

Page 1. of 7 
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mimlinezokh- 

i 	SeemaArora (Mrs) 	1VALUATION 

?S 	DeeD&tAro4l 

HUM6AJ 

NAENP4UMBA1 	 ... 

AhnedabadQJSthm 

khmedbd CX 

-. oi cus. ZONE DEUACCPORT) 
DELHI 

-. 

27 
ICU5 ZONE MUMBAI IMPORT. 

idara CX 

[18 	.ICMgn th Mah* 	IDrull cx zoNe oe. 	URGAON - 1AhmedabadCUOm 

11 	KhmW sh Pvid Mhri . MUHA.I-CEX ZONE MUMBAI-!. 7Na9pur CX  

I30 	G. SrW Hera HYDEPABAD Clix ZOHE HYOE.AMD-I 1oImbt01e CX  

131 	IA K 2óhi L4I CEX ZONE, DEUi!-! ljarnshedpur cx 

I 32 1K $ ShW 	- 	1RI - 	-- 5ANGAE 

(33 	lsaM0h Kuma Pondey O11! CUS. ZONE, DELHI ACC (EXPORT) ILucknow CX 

1 	1'i 8'ts Slnçh 	 .• DGIC. DELHI IDethi CX (bthor than cI 	A 5UQn 

[35 Sharmi mm 1NAN DELHI (Nagpur 

1v; 
CX  

Cx 
i61ftd Oandra Vema IDGICCE DELHI 

- 
L Rjthi Kjlihnb RaO 	HYDeRABAD CCX ZONE, I(YDERABADI 	lAhmcdabad CX 

136 	P Oqudu 	 . 	O4liNN.I-111 CX 	 . 	 AhmedabadCuS 

39 	Boddufari Hare Ram 	{YVEMBAD CEX ZONE, HYDER-ABAC) Tv1nüa cx  

- 	C)IENNAI-ICX 	 ]ShIIIon9Cu(P) 	 - 
140 	CInAdreWS 

.RmnthICX 
R Mo1ifl Dais 	 CHENNAI CUS. 141 

1T 	Pothpu Suresh Kumat' 	HYDEP.A$ADX ZONE HYDEP.AAD-IIt 7x_____ 

KunW 	[MNGAL6Rf C!X ZONZ.  - - - fr GPURCX 

j9Mat Mondal 	 FOG, VIGILENCf KØU(ATA 	.. Ic0IMDATOCX_________ 

- (i IP K. IIws 	 Ik&KATA CUS - [sORE cx 

''4 	(&KATA CUS  

Pucx . 147.IAJ.y Dbdt 	 frM5AI - IiS 

ml 	ran 	5iENNA1 CUS PREV ZONE ThICHY - OLKATA cx 	 - - 

1IA1hokR M&Uda 	 IAMMEDABAD CCX ZONC AHMEOBAI) III 1R5  

Raha E,VI5l1AKAPATNAM-I 	I KOLKATA 

!yogi 	- 	ZONE - 	-- INACEN VA000ARA 

-- 
i1SanieS' Gan9adhar Dàwahwbr frADOOA&A C, SURt'Il, 5URXT [CESTAT MUMBAI 

[53 	
- 	

{4lu1nr Das 	 jANO1I CCX ZONE PATNA - [KATA CX 

[s umarRustao 	
1A,IMCDASADCUSZON 
KANDLA 

1K. SP4sin*ufld 
- 	-.. 

L D Sovil IZAG CEX & cus zore frACeN CHENMAI 

- 	izoN,-T.. fl 	R 	IT - (CCSTAT DeLHI 

[s9Iaoih'P*ndeY - - 	(AI4EDA8AD CEX ZONE AHMEDADAD I - - 	- (OOPM DELHI 

[NACEN MUMOAT 
fjQiton - [AM1.DAaAD 0.1$ ZONE AHMEOAaAD 

[Ri KOLKATA 

ji 
rjoy 

IRA)*Gv 

iCumsr Kar 	. 

Gupta 

I1GCEX & CUS ZONE  

(JAIPURcEXZONEAIPURI fr5HANOLGARkI0( 	- 

i64,I5tv1T 

.shol$ Kwiar OsWr'cdI 	.ILUC)&40W CEX ZONE KANPLJR 

puw.i 	. fwalloW CEX ZONE LUCKNOW: 

frôPUR CX  

rT AUDKOLKATA 

5dh1 	- ICHANDIGARH CEX ZONE LUDHW4A IKOU(ATA CUSTOMS 

TsxInd$állIIO.GOsfl Pvt. Ltd., 
B-Xi. 9183. Vaunt KunI, 46w D.lhi-70 
W.b 111JftOdI541UflCcoft  
Emailysmst1XIfldtOflh1flU.00m 
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166 jia.iu Gooce - 	 JMANGALbRE CEX ZONE 	 - - k)EUUCUS 

fl 4ai Har&t'i k1iokr 	
' 1AHMAMD CUS, ZONE MMNAGAc( CtJS jKOLIcATA CUS (P) 

Bndhu &3ral 	- 
SririJvs 74ond&IIci 

JRANCNI CEX ZONE )AMSHOPtJR 	ICHEN WAX CUS (PREy) 

ICOIMBATORE C!X ZONE 	- 	- jAHMEDABAD OJS 

isron Kurn.r Kpur, 	- 171 

 

AHMeoAMD CC ZONE O1'IAVNAGA.R 	IOELHICX 	- - - - 
c.M.choudhary fVADODAAAcEXZONEVAPI. DELHI 

73. 	EIomwn Narje Pllw IVIZAG CEX & CUS ZONE GUNTUR CHENNAI cx 
1 74  Js SWAL 	 J1GAWRt (X ZONE BELGAUM - 	jCHENNAI CUS (PREy) 	 - 
ffl[aAueEr SINGH NUNWAL 	OI AMRrTSAR 	

L 

p,Jffi) 	- 	SHfl.LONGCEX & CUS ZONE SHILLONC 	KOLKATA 	- lcwtm ctis 
RENDA KUMAR-! 	- 	tHICEX ZONE !JNCHKULA 	IDGICCE OW!! 

frflGAJGONG!N 
77. 

IP4'XG.RG 	 (BHOPALCEXZONE. 	 10ETATDLM1 	- 	...........-- 
JAIM GANGADKAA MO 	GPUR CEC ZONE AURAP4GABD 	JVADOD' ARA cx 

QiAUj*$UN SONGATE 	hIU.ONG CEX & C%JS ZONE SMILLOhG 	IXOLKATA CUSTOMS 

[79. 

00 

SINGH SODHI 
1DEU4IOJS PREV ZONE AMRrTSAR CUS [SETTLEMENT COMMI5SXON DEthi 

Iii lAADAN .At{ANOU8Y ..IDILHI c?x ZONe AOHTAK 	 JDELHI I CUSTOMS (PREy) 

' OAVESH KUMAR SR!VASTAVA öODARA cx ZONE VAPI 	: 	. HYDRAbAO Cx 

ATYA Nyti pwAL 

P 
C )OS 	. 	.ICOQi1N 

P.AAT 
N I4AGOTRA 

FOTANDAPATNI 1IT 

[Y '.L.YAN 10.1MM DU1TA 

flaAWLAL 

JCHINCX 
NAGPUR CEX ZONE AURANGABO 	[DODARA DC 
[áITOA CEX ZONE 	. 	JENNAI CUS (PR[V) 

CEX ZONE 	". 	IEAI CX 

[kOLJCATA 	( ZONE HALDLA 	- 	14ONG OJS (P) 
ICO!MBATORE cEX ZONE. MADURA! 	[CHENNAI cx  

NENN4IOJS PRE'V ZONE TJTI(OR1N  

1bHOPAI. CD( ZONE OJIOPAI. 	 IDELHICX 	 - iii—  

92. 
NAMIN PRASAD 

jPADHUR SRIDHAP.. RDY 

jOOAM cEX ZONE DAMAN VALSAD 

[VIZAG 	& CUS ZONE TIRUPATI 

ICESTAT DELHI 

IHYOEM0DC( 	 - f 
[1q S SANDHU 	. [DU1! CEX ZONE PUNCHKULA [BANGALORE CUSTOMS 

JUAZA1HUWGNUNTHUK ISHIU.ONG CEX & 0)5 ZONE I1CCE OEUIZ 

1tiP.JLMNDERA LAKRA IcB.N.GWAUOR 	 . lRANCfl CX -  
-. 	. 	.JDrLHI 

SHO4Ai 
Asni QlIEYA 	- 

CX ZONE ROHTAK 
[[NOPAL cEXZONE BHOPAL 	

. 
A . 

SHIU,.ON CEX& CUS ZONE GUWAHATI 

EMEERL,TCX 
1NAC 	FARIDABAD 
IKOLKATA CX - - 

[fl5 

Iioi 

SOUNDARAJAN 

1)0MW LAL NG!LNE!A - - 
V!NKATA SUMA RDY 

. IThTIGGANDHIDOSS 
ppA$WAN AiCHICEXzONE)AMSMEPUR 

[OIENNAI cus PRE ZONE TLMCORIN.CUS 

SHU.L.ONG CEX & CUS ZONE 5HILLONG 
IVXZAG CEX & Ct,S ZONE GLJNTUR -- 
COXMMTOE CEX ZONE SALEM 

- ICHENNAI CX 

[PR OWlI 
KOLKATA C'JS 	 - 
IELHI 0.1$ 
INACEN  

[i24 
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147 - Prutp Slngh 

ifljy.nkatw.rnReddY.. 

r49 y4ahana'n.- 

150 	J$Mr SubIh Pjl 	- 

ii Kur iw 

152 	(bQdN RbmActwya 

153 	(SudhcKo 

154 KwAsh 	 - 

Arw& 

156 • 
N Padm%ri 

1158 UbIn.hTIw.11 

t159 4jeh Kumar  MIshra 

1161 MiknArjh 	_______ 

fl 
11 4GThamWV&vDm 

j164 yanS&v$r 
A V grwvmPO 

ri1utpruad 
1167 anIIt Kum$r 

39 

Lirl _ 

- 

MEERUTCX - ZONE 

-- VTZAG CEX & OJS ZONE ]GALORE RAN 	CUS  

oG!.DaHr MUMB. Al CUS•I  

MUM 

JDCRI. IIUMBAI - 
fDRJ MUMAI 

IMUM± ZONE 
JK! 

MEDAMD CX 

F4U8ANSWAR CEX ZONE àU(ATA Gus (WEST BANG. () 
KYDeRASAD cx ZONE - 

~OELHI 

VIZAG GUS 

LTME 	CEXZONE 

WCKNOW CEX ZONE [DEU41 cx  

ELANGALORECUS7 ZO NE  KSANG~AlLOIRE  CX 

1DU DELHI jR1.DEt.HI 

(DELHI CUS ZONE 
cus  

GR1 MUMSA! 15E-'4 	COMMISSION MUMBAI 

fOIENNAI CUS ZOP4 JC01T0 CX 

ON PROMOTION 
1Ô6CEI 

DELMI CX' 

CHEP4NAI 

- 

CHENNA3 CUS ZONE 
- 1GR1 DELHI DU1t CUS ZONE 

18  1DO 	DEU4I  

- 

1OLKATACX (OTHER THAN CL A) 

[1 N.nsh Odt 	 ON PROMOTION 

CHENNAJ GUS ZONE 	 \flZAG GUS__________________ 
[170 - S&5vaflkUrTat 

ON PROMOTION 	
Cys 

..: 

BANGALORE GUS ZONE 	 CbIMBATORE CX . 

T155-  pk Kumar GUPQ 

- 	 1MUMMI.fl CUS 	- 
176 

- V4NDM PAL 	
ON PROMOThN 

TcNri CUS ZONf - 	 11MDTO 	CX 
177 A,C 

N MOMOTION 	 iCHENNAI CUS _______ 

-- 	 f 	(VIG) KOIXATA 	JPATNA CUS (P) 	______ 
PDA 

TAZONE K T f  1 192  
[ON PROMOTION 	 CUS (P)  

MUSH I4OIIAN II 

BAJJIWJUMOAR
'jMBAIII CUS ZONE 	- 	

FJMM1I QJS  - 
[i 
[i 

-. 

e11AfNDRA SINGH GAPJYAL 	 jMuMBAI-I 0.15. ZONE 	1p.iUMBAI-11  cx 

1s.niL0NGCEX&CU5.10P_ 	KOU(ATA CX  

p 	iiu,.i ANAL_  

-__1M 	 MEERUrCX 
1iiflKwAGI ' 	 MEERU1''GX 	 - 

I"l 
ID 	GUS. ZONE 

Iii8J*%ASMANT KUMAP. NALDAR  

KOUCATA CVX ZONE KOUCAA 
1i14 RAMAMURThY  

90 AN1AY SW.RAN 	
: MEERUT CEX ZONE 	

JE)EUZCU 

PATNA CUS PP.EV ZONE WCH1OC 
191 - C 3EMA AICUSZ0TT 

j M1STHAMY 

TndOfl4IIOOfl1 'PvL Ltd., 

- 	,.- 

BXI. 663. Vsafl Kufl} Now DelhI-70 
We 
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- 	 . 	 . 

j47 Pr.p SIrgh MEERIJT C 	ZONE IMEERtJ1 CX  
iIi •_d.n*uitaiwerniidy VTZAG 	X & O.JS. ZON BANGALORECUS 

Tv'° 	- DGICCE. DELHI MUMBA! CUS I  

150 1rSubhtaii . 	IDGPJ.  MUMBAI MUMeA I 
151 Kurnar 	 - 	1MUM8AI' CEX ZONE 

WAR CEX ZONE 

AHMEOAMD CX  
KOLXATA GUS (WEST BANG. (P) 	J *52 	QdN RimAcharyá 	 jHUBANE5 

153 	I$dh bC¼a fYDRA8AP CEX ZONE 	- VIZAG GUS 	- 

I 	saxema MEJJTCEXZONE - DEUIICUS 

155 	1 *CV ArewbI 	• I~J&y 

LUCKNOW CEX ZONE DELHi CX  
)AIPUR CX 	 - 156 Xumr Pirdcy 	• 	JBHOPAL CEX ZONE 

157 	kt Padmr1 	 JaANGALORE GUS. ZONE BANG.LORE CX  
DCI. SYS DELHI  

RLDEU1I 
JbctthflWar1 

Kumar MIhr. 	 JDGRJ 

- OG 	OEU4I 

DELHi 

rioo 5irjay eønID 	 . 	IOHI 
- 

OJS ZONE 

ii]n Aria 	 ION PROMOTION 	. 	•. CUS  
ii fraGhodhu OGRI. MUMBA! JsErrL€MENT COMMISSION MUMOAI 

— OC 
ThsmW V&vm - O4ENNAI CUS ZONE 	 1COIMBAT0RE F a 

yan Swvlr ON PRØMOT!ON 	. 	 — OLHI CX 

1i? A V rWva,e P.ao OIENNAJ CUS ZONE 

DL11I 0)5 ZONE 	. 
DGCEI CHENNAI  

jGR1 DELHI 
 

çir 19aWlt KuM$r EON PROMOTION DEI.HI CUS. 	 . 

fThi n5aXCna 	 . 
- 

DOPMDELH1 

JON pqOp4OTlON ]OLKATA cx (OThER -nw a 
riw nth OWdV 

zo• .. 	. 1iZ AG CLJS 
jvrEkuITar 	 . [ho 
ua KaYr 	- ON PROMOTION 	.., wCNOW CUS 

ri7i-  pekkumarGupta 	. 	
0 BANGALOREOJSZONE,__-. COIMMTORECX 	—- 

17;

I3 ION PROMOTION = 	. 	. 	[HENNAI.CU5 

gOLKATACEx ZONE .: 	. FIP74 
KARI5INDER K PR.ASAD . 	ON PROMOTION,__,._.,  . 	CX  

TMUMM!.IICUS 
176 MMIeNDRA PAL J9N PROMOTION 	- 

ZONr 1EIMMTORE CX 
1 O4ANDRAMO$IAN [CHENNAI CUS - 

178 ANANTHA KRIStAN  I°N PROMQTI ,  ° 

Ii PDAS 	-- (VIG)_ KOU(ATA JPATNA GUS (P)  
118  A SINGHYP.DAV 

.' 	fDGRI. MUMBAJ . IMUMOA' 

PVAP.E IAL. UPADHYAY  1K0U 	CUS,_ ZONE _KOUCATA CUS 

F 
crir &A3IMAJUMOAR 

PROMOTION 
......-_Mi-IICtSZONE_ 

1CHENNAI CUSP)  
_.: cur, 

tru" RENORA SINGH GARZYAL 

F 

_____ IMUMBAII 0J. 'ZONE 1P4UMMI-fl CX 

SHILLONCI CE X& CUS, ZONEKOLMTAO( 
.. .... — 

¶_ FJnvHMjNr,Am ANAL 

196 	K 	 0• 
0  

-. MEERIJT c9 L....__J CX  
CX 

i87_ VENXAT 

_ 
ON PROMOTION jMEER(Jr 

1jiFIRASHANT IDELH cuS. ZONE. . LGVIG•DCLMI . 	. 
KUMAR __

jugflcY 

._ 
KOU(ATA CX ZONE KOLKA1'A cus 	_________•0 

 

_ _ 

_ _____ 
- cuscP (OThER yjj 

90 M1I _~MEERRUT CEX ZONE 
___ 

_ IAki. riiC DDJ 	fPJ 	 IRAGHI CX 
Ligi hCC3ENA 	. _______________ 

OnIno.eom 'Pvt. Ltd., 
I. E153, Vasant Kuni, New 0eI1`1 -70  

httD'Jx1r'da . 
%U 	 jJridIaonIine corn 

_ 
mu nri 'v . 
IENNAICUSREy: ..z!4E 
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1193 IAMIT )AIN ON PROMOTION ICEiT ThOELHI 

194 JR GIRUNAThAN CU [E4ENNAL CHENNAI CU;ZONE: 

- - - ON PROM OTION {JZii 	- 	- 	- 1VADO DAM OC 

{i.ii PAI4DAS Q4AMH BEHERA -. DGCE.IROUPJCeLA 

MU48AI_ICEXZONE 	- 
- 

kOLKATA CUS 

[VADODR.A CX -  -- 	- 
- 

hiT V K1SINGH 
- 

fiWJs MkIJQT!R 	___ - ON PROMOTION 	_ TUMaAI 
 _

CUS (P)PUNE  

fiW PA1TAN LAJ.. 5HAGAT 04ANDIGARH CEXZONE TDR. DELHI  

[- ITI_RAMMNA )AIPUR CEX_ZONE iDELH GUS (P) 
DEWICE)(ZONE jR gcl($A 

DILHI  cx 
jPUNEcx - - 

O2 IP.P 	1 AI4M 	 __. MUMBAT-ITI(OJSPRFV,)ZONE 

NAGAR  MUMBAI-It! (OJS.PREV) ZONE 
KoLKATA (OTMERThAN CL  

1704 R S4AHESMWARI .: DHOPAL CX ZONE 
dLUCKNOW

HVDERABADOC 

cx 
120-5 BNGH  ON PROMOTION  

1206 J EM ThOMAS ONPROMOTION 	__ JBANtORE GUS 

i5 iC Ri&NA  1DGICCEDELHI: 	'. JD€LHT 01  
JDELH!CX  

-- 

1 	_ [SURUHKISHNANI -  1DTE_OFLOGISTICS DELHI 

DThOF ORG & PER MGMT 
1209 A KI 11 DELHI 

- 
[IO KR$HNA AICSHAYAMISHRA (Mil) CESTAT.D!LH1 OEU-II CX 

[iii_ 
_ 
SA$2AY KUMARAGARWAL_ (Or) 	 DGEXPPROMO iONDELHI___ 

_ 

JDELMIGUS  

frJOANI KUMAR KAUSHAL15AUDIT 
- 

IIUM8A' 	___..: 	.... IMuMMI-Icx 
MUMOAI ii cu 	— 

12*4 JHnESH A 5MPH___ ICESTAT MUMJ 
KHANDIGARk CX 

1RAH punt NACEN VADOCIARA 

KUMAR JNACENK)NPJR 	 . 

DtW! CEZ ZONE DELHI111GLJP.GAON _ -- 
C6N iwra 
1DAA 2 17 JB VOHAR 	__ 

LAPATRA 
-. CU5 ZONE DELHI ICD lDELfU 

EXPORT PROMOTION 

KLJMAR )A!N [IHI_CCX ZONE DELHI IV FARIDABAD NACEN FARIDA5AO 

ET 5INOH CUS PREV ZONE AuDrr DaM' 

F221.  _- (CESTAT QWII 

(j frIJAY 	4R PAI.L - - IPLMICIJSPEV ZONE - FICCE DELHI 

F223. )3 KRISHNA _ -

PiRATA 

(iiUMASI -1  GUS ZONE MUMBA! (EXPORT)__ CESTAT MUMBA! 

LMUMOAI-n CUE ZONE NHAVA SH!V!) & M1'LUND 	o VA 	TIONMUMBA! 
JcPs_NHAVASHEVA 	. 	. 	. . 	.. 	. 	. r 

1iA 
JaM TTACHARYA 

AYPANT JiUi4M.1 ICEXZONEMUMA 	V 
. . 

[GSERVICETAX MUMEN 

D3 KUMAR..____ [MUMJJ- .CEX ZONE THANEI 	___:. [CESIAT MUMMA! 
6.

F .. rCEsTAT MUMBA! - 
51 )IP KLJMAP. KATI VAR

JO4MUL DAP.NWAL. 	_ 

JiiUMaA1-Il CLX ZONE 	APUR 	_.. 

CCSAT DELHi [DELHI CX 

OF LOGISTIC 
IDELHI RANGA GCeILUDHIANA . 

ts:  fJ HYDERABAD - IHYDEMBAD 01__ - 	 - 

2LA! 

YANARAYANA 
K NAThANL•JYD!RAMD CX 	_ ___ 

_ 

•[NACEN _rYDERABAD 

frANESH HAVANUR _ GALORCU5 	 .. __- [CESTATBANGALORE 

la 
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MURThY 	[EFTAT BANGALORE 	- - - i1LNAPASIMHA - - - 	[BANGA*.ORECUS 	- 

- 234. DHaERAJ RASTOGI 	.IAMRIISARCUS (PREV) - OGRI AMRITSAR WOHIANA 

[233. s' K VIMLANAThAU 	ICHEN NAT OJ$ 	- -- 	 -- DGRI MNOALORI 

SINHA 	 JRANO 	CX 	-- - OGCEI .3AMSHEOPUR 	- 

133 INJVNET GOEL 	[U4I CX DGCE1 DELhI 

f5iI6—ff SIVANAGA KIJMAPJ 	UOP PtJNO( [HYDEkAbADCX 

fó)eANaAP.xAR 	1c0IMB5RE cx ,ETE OF AUDIT P4UP41141 

[40.[KSINI1A 	 MUMBAI-ITCUS fr)GSERVICTAXMUP1BAI 

[[ATMTMKUMAR Ø R.ANCHICX ISHILLONGcX  

10 PANIGRAHI 	-. 	JVADOOARA CX OLHI CUSTOMS 	-- 

-- 	

fKOU(ATAOJSTOMS 

[2-444KJ&MAL XLJMAR 	- IDG vKiLAr4c 	_.. .:. MEERUT CC 

[ONRERVERSTON FROMDEPtJTATTON• [TiOF wGirics 

GOfI. CHANDIHo( N12461'1 
NAGESNWARMO [ONRZRVERS1ON FROMDEPUT

P 5NGH UOP CN GWAUOR 	_.:.. 	__TT[oG svsi"s 0EIJ4I  

the offlacrr mentlon,d .bov*ihoUId be rslI.ved lrnmedlbtélyCfld o CornpRfle report to this effect should 
be NM by the C$ef CommIloner concerned to the undcrlgned by ;1.O6.aOO5. Ns should be ?o1owed by e 
repàt con1nIng GttuP rogerding asurnption of dmrge by the tren5ft70 ocec aInct tnolr now poets whirt 

shoiId rsdi the undeQned by 3006.2005. 

V1th this order, all rereccntatIons for pong and transfers In the gra4e of AddltIorl Commissioner & Joint 
ConnèS$lOflCr of Cutorns & Central Exdse rectived to date .and dlspocd o. 

(R.K. Kafla) 
Deputy Secrotary to trio Gavornment of India 

... 

T.ndlaonlIns.00l1 Pvt. Ltd., 	 . 
B-XE $183, Visant Xurj New Delhi-70 	:. 
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